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IN THE CENTRAL ADMINISTRATIVE 
CUTTACK BENCH, CUTTACK 

y. qo k,-t,4 -- 
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Applicant (s) 

Versus 

U.YI .... l4i,.....j..ResPondent (s) 

Order with Siaature 
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hri 3.p. pradhan learned I n t— 

counsei- for the applicant has made a 

re1rssentation to the wrofl aut!ority naiel , 
O1 	 / 

th 	iivisional Raib:ay 4sn -er, SE ailway, 

ihurda 	he says that the proper 

authority is the DR4SE ai1way,Khurda. 

hE seeks permission to withdraw the aplica-

tion. permission to withdraw the app1ioatio 

is al1ad with a diraction that he itay fi1 
EIpp rop r iate 

aflrLrePte se nta ti on /appe al to the 

aupropriate authority, within 15 days from 

today and thereafter he can move this Court 

or aprOpriae reuse. U. A. is dismissed 

as withd3wfl. 	
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